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THE DEPUTY CHAIRMAN: I would like
to inform the House that the Minister oi
Education, Mr. K. C. Pant, will lay on the
Table, at 2.30 p.m. after luneh, a status report
entitled "Challenge of Education— a policy
perspective" prepared by the Ministry of
Education, before it is released to
the press. Zrg a9 9 o1 TAFAT Tra#]
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The House stands adjourned till 2-30 p.m.

The House then adjourned for
lunch at thirty-two minutes past
one of the clock.

The House reassembled after lunch at
thirty-two minutes past two of the clock. The
Vice-Chairman (Shri Chimanbhai Mehta) in
the Chair.

PAPERS LAID ON THE TABLE— Contd.

Status Report entitled ""Challenge of
Education—a  policy perspective and
related papers"

THE MINISTER OF EDUCATION (SHRI
K. C. PANT); Sir, I beg to lay on the Table a
copy each of the following papers:—

(i) Status Report entitled "Challenge of
Education—a policy perspective", together
with Appendices thereto.

(i) Statement (in English and Hindi)
giving  reasons for not laying
simultaneously the Hindi ver-
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sion of the papers mentioned al

ahove.

[Placed in Library. See No. L'T-

1412/85 for iy and (i)
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SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Mr. Vice-Chairman. Sir, 1
rise to support the Bill before this House.
This Bill has a limited objective of providing
stringent punishment to those who obstruct
the ¢mooth functioning of the railways in
various manners. But the hon. Members of
this House, as well as the other House, have
so much love for the railways that whenever
there is a Bill concerning the railways, they
bring in every thing—new lines conversion of
the rairways and what not. But we should not
lose sight of the main purpose of this Bill,
which is to prevent anti-sociai element? from
tampering with the railways and obstructing
their smooth functioning.

Sir, as you very well know, whenever there
is some agitation somewhere, under any
pretext—somebody wanting a school building
somewhere, somebody wanting a hospital
somewhere, somebody wanting something
else somewhere—immediately the attack is
on the railways. They stop the trains, they
attack the railway stations because the
railways have come to be known as the
symbols of the Government, particularly the
Union Government. Therefore, whenever
there is a protest in regard to the
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Central Government or agamst the Central
Government, immediately the railways come
to their attention. As a result. there have been
many incidents in the past»—and they
continue to occur—when railways'
functioning has been tampered with under
some pretext or the other. This Bill seeks to
prevent such incidents by providing for very
stringent punishment. To that extent the Bid
is welcome.

Sir, if you want to know the extent
of this interference with the railways,
I have got a few figures here. In 1983
there were 2,11.362 cases of alarm
chain pulling and in 1984  there
were  2,09,045 cases of alarm!
chain pulling. Similarly, in 1983 the hose
pipe was disconnected on 73,120 occasions
and in 1984 on 73,117 occasions. As you
very well know, Sir, once a train is stopped ,it
has a chain reaction and all the trains
following that particular train are aiso held up
because trains run to scheduled timings.
There is a lot of dislocation and passengers
suffer, the railways suffer and movement of
essential goods also suiters. The railways
have been trying to stop this menace but
unfortunately they never succeeded because, 1
find, whenever a chain is pulled and when the
railways staff go and check up from the
compartment concerned, no passenger comes
forward to identify the man who pulled the
chain. Unless the public comes forward I
don't think any amendment or any Act will
come to the rescue of the railways. It is public
cooperation alone which can put an end to
this menace.

Similarly, in 1983 there were 535 oc-' casions
when agitations unrelated to the railways
resulted in stoppage of trains. In 1984 there
were 606 such instances. That itself shows to
what extent the railways' working is being
interfered with by anti-sociai elements. I don't
want to comment on that aspect of the Bill
which refers to the cases of railway servants'
interfering with the railways' working. That
must be very rare because we come across such
incidents only when there is a serious agitation
by the rail-
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way stat! when they disconnect the hose pipes
or drop Are. But we should try to prevent
such discontentment among the staff rather
than try to punish them with the help of this
Act. But I do support the intention of the
railways, the efTort of the railways to punish
those extraneous antisocial elements who are
interfering with the railways' working.

Sir, there is another aspect also, to this. You
have provided for stricter punishment in this
Bill and to that extent it is good. But who is
the authority to implement this? Ultimately
you will have to rely on the State
Governments, and unless the State
Governments are serious about using these
powers, again all these Acts will he
infructuous. Therefore, we have to alert the
State Governments also and we have to
impress on the State Governments that they
should be more stringent in dealing with such
elements by using the provisions of this Act.
But. unfortunately, the State Governments
have got their own law and order problems
and the law and order on the railways comes
very last in their priorities. There was a sug-
gestion earlier regarding the G.R.P. I do
support that suggestion also. When I spoke on
the Railway Budget, I gave the suggestion
also. It is necessary for the Railways to take
over the GRP completely. Already the
Railways are paying half the cost for the GRP.
But there is no coordination between the State
Government and the Railway authorities. As
such it is necessary that the Government
Railway Police i; complete” within the control
of the Railways if we have to implement the
provisions of this Act.

It is also necessary to go in for a more
extensive social education campaign among
the youth in the schools etc. There were some
attempts in the past when there were lectures,
demonstrations and exhibitions in some of the
schools and colleges, through
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which the evil effects of the alarm-chain
pulling were explained to students and their
co-operation was sought for. Therefore, the
social education campaign must also be
stepped up not only through lectures in
schools and colleges but also through posters
nnd other audio-visual media.

The Vice-Chairman (Shri Vnvan
Kumar Bansal) in the Chair.]

I also feei that, apart from theses
measures, the case of the Railways for more
finances also should be properly looked into
by the Planning Commission and the Union
Government because lack of resources —are
coming in the way of the Railways'
expa>:sion and their going ahead with the
improvement of the services. [ have
come across a report by the Ad Body on
Energy recently which said that by the turn
of the century the Railways would lose the
freight traffic to a great extent to the roadway.;
and the traflic mix in that year woi 57:43, that
is, 57 per cent to the Railways and 43 per cent
to the roadways. That means, they are going
1 very heavily in regard to high-rated
traffic by the turn of the century. And unless
they  modernise  themselves,  ex-pfihd
themselvjes, sufficiently in advance, the
position of the Railways by the turn of the
century will be very bad and unenviable.
Therefore, I support, and I also plead for,
the Railways' case that more funds sho made
available to the Railwa their expansion
and modernisatim.

Lastly, Sir, 1 would suggest ti
stead of tinkering with this Railways
Act which is nearly a century 3ld—
the Act is dated 1890 and several
amendments have been brough- 1l
is necessary to have a look at this Act as a
whole and bring in a comprehensive Act.
There has already be attempt in that direction.
Thei a committee appointed to go into the
various provisions of the Act. and there are
some recommendations also. It is necessary to
completely overhaul this Act in tune with the
times because the Act was framed when
the Railways
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were only 37 years old. It is now necessary
that the Railways should be armed with more
powers and for this they should have a
completely new Act. I hope ihe Railway
Minister will take immediate steps in this
regard.

Thank you.
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THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL); Mr.
Gopalsamy. Absent. Now Mr. Bansi Lal,

Railways Minister, please.

SHRI BANSI LAL: Mr. Vice-Chairman,
Sir, I am grateful to the hon. Members who
have participated in the debate. Sir, numerous
questions were raised. Shri Sen pointed out
about the train pulling. Some other hon.
Members mentioned about
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food, renewal of tracks, comprehen
sive Bill for Railways, train pulling
and cutting of hose-pipe. sir.  So
far as Chain pulling is concerned
chain pulling is very heavy in some
parts of the country. In 1980, the
chain pulling was 2,89,638 and in
1981, 2,87,682—times. In 1982, it was
2,34,861 and in 1983, it was
211362-time; and in 1984, j  was
209045 times. So, so many times,
the chain pulling took place. As Mr.
Parvathaneni Upendra has very right
ly pointed out all the trains following
the train in whch the chain pulling
took place will be late. The passen
ger trains will be late. The goods
trains will be late and so on. So, this
chain pulling business, it has become
prevalent in some parts of the country
very much—particularly Bihar, Eas
tern  Uttar Pradesh and West Bengal
and practically, this is a law and
order problem. 1 have written letters
to the Chief Ministers also to help us
in this respect. Then Mr. Sen men
tioned about the wagons. No doubt,
we have placed orders for 5200 wag
ons this year but we expect more
funds and he said that more wagons
will be condemned. That is > right.
He said that there is ban on recruit
ment of gangmen. There is no ban
on recruitment of gangmen anywhere.
Ticketless travelling, dacoities, rob
beries and pulling of chains have
become the order of the day—he said.
But I want to let this august House
know through you. Sir, that dacoities
and robberies figures are coming down
like anything, although the chain Pi
ling and hose pipe disconnections are
going up. Then about the comprehen
sive Bill, I will try to bring it as soon
as possible. Renewal of track was
also mentioned. The renewal of
track—More than 20,000 kms. of track
is ready for renewal and we are
doing it and I hope, we will complete
the work in a period of ten years.
Then it was mentioned by Shri M. M.
Mishra  that there are no transport
facilities in Bihar and Assam. It is
not so. Railways, they are everywhere
and we are doing our best to serve
all the areas.
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SHRI MAHENDRA MOHAN
MISHRA; NO direct links via Gorakhpur—
Lucknow—Muzaffarpur. That was my
point.

SHRI BANSI LAL: 1 see. He also
mentioned that the condition of coa
ches in North Bihar is not good. It
is not good at all. Sir, we tried our
level best to maintain coaches
but this is again a law and order
problem. In  Bihar, the ceiling fans,
the electric connections and all that,
are tampered with by the local people
and whenever we get an opportunity
to set that right, we set it right also.
He mentioned so many other difficul
ties in North Bihar. 1 will look into
it.  Mr. Mishra and some other gen
tlemen mentioned about electrifica
tion. For electrification, Sir, we
have selected the high density routes,
trunk routes practically-everythng
that we are able to do it upto the |
Seventh Five Year Plan- then on. Hon,
ble Member meniionej that 65 per
cent of the  accidents take  place
due to human failure of railway staff.
It is not so, although the percentage
of accidents due to human failure by
railway staff is too much. But during
the last six months, it has substantial
ly come down and we are trying to
bring it further down as far as T.ossi-
ble.

Then one hon. Member mentioned j about
regularisation of casual labour. Sir, about casual
labour, we are absorbing from 20.000 to 23,000
people in a year. And that is our capacity. We j
cannot do more than that. Then he mentioned
about the duties of the TTES. That I will look
into.

He also mentioned about the sup-Ply of
drinking water from Tiruchi and Dindigul. If
the State Government comes forward with a
request we will look into it.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: Already there is a
request from the State Government.

SHRI BANSI LAL: I will look into that. A
lot has been said about the Railway Protection
Force and that more powers should be given
to the Railway Froteqtion Force. = We are

[ 20 AUG. 1985 ]

{Amdt.) Bill, 1985 278

bringing a Bill in this session itself to give
more powers to the Railway Protection Force.

Shri Hanumanthappa mentioned about
regional imbalances in the railway network.
Sir, it is not so. We are not trying to create
any regional imbalance. Rather we are trying
to minimise regional imbalances if they are
anywhere. Practically there is no regional
imbalance anywhere in the network of
railways.

He also mentioned about electrification. He
said that electrification of some lines was
sanctioned by the House but the Railway
Board is sitting on it. The Railway Board is
just doing its work and I am very happy tO
inform the hon. House that the Railway Board
is doing its best to do everything possible
within their powers to ameliorate the
condition of the passengers and, at the same
time, doing its best to bring efficiency in the
Railways all round.

He also mentioned about creation of new
zones and new divisions. Sir, I am sorry to
say that at present we have no funds to create
new zones and divisions.

Shri Biswa Goswami said that the "Rail
Roko" agitation may be peaceful. I do not
know which agitation is peaceful which stops
the railways. The moment you stop the
railways, it ceases to b, peaceful. He mention-
ed about renewal of railway track and about
the north-eastern region. We are making every
effort to do everything possible in the north-
eastern region.

He also mentioned about encroachment on
railway land. Sir, we are doing our best to
take possession of the railway land for

afforestation.
Shri  Asrarul Haq mentioned about
the food in the railways. The pic

ture is not as he painted it. He said
that the food is very bad, that no one
can take it and that the price has
been raised. Sir, for New Delhi

and some of. the trains, we have en-
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IShri Bansi Lal]

gaged the ITDC as our consultant and the
food which we are supplying now in
casseroles is quite S°od, of good quality,
although the price has been raised. And the
price had to be raised. If there is any particular
complaint for particular trains, then we can
look into it.

He also demanded new trains from Kota to
Delhi and from Kota to Howrah. Sir. it is not
possible. From Kota to Delhi there are many
trains. And from Kota to Howrah, there is no
possibility ol' 'iiiy train.

One hon. Member mentioned that the trains
should not start unless all the passengers on
the roof are brought down. We are trying to do
our best. Maulana Asrarul Haq mentioned
about it. He said passengers who travel on the
roof must also get compensation.

Those who are travelling without a ticket
are, on the one hand, committing a cognizable
offence, and, on the other, you recommend
that they should be paid compensation. Both
cannot go together. He also asked why the
trains are allowed fo move without all the
passengers from the roof-top being brought
down flrst. Only about fifteen minutes before
the accident took place at Saharanpur we had
brought down about 600 people from the roof-
top, but they went up again the moment the
train started. This is what happens usually.
Then, one honourable Member said all the
persons travelling on the roof are with tickets
and those seated inside the compartments, at
least fifty per cent of them, are without tickets.
This is not so. We are trying our level best to
take necessary steps...

C 14 d’tmjr AATITA &K : oA
WRET FF Ay WA F R F
w8 a1 A o
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about corruption or. the
part of the railway stall in
passengers. I do not deny this. We are
living our level best to check thi
also. But, by and large, we

been able to check this thing
every month we detect tour lakh pas
sengers without tickets, and we have
stepped up the drive and we are try

ing to succeed in this respect. My
Bill is a very limited Bill 1
cerns the hosepipe disconnection,
who indulge in disconnecting ihe

hosepipe or in any way stop tht
by interfering with the hosepipe this

Bill  seeks to  prescribe a min
punishment of six months and' Rs.
500 fine, and those who  ir-
the train by squatting or picket;:-.-: or
through a rail-roko agitation. or
chainpulling or tampering with
signal gear, they are punishable »vith
imprisonment ~ for a term  which
be not less than three months oi  RS.

1000 fine. My Bill is limited ti
issue and I would request this a
House to pass the same.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): 'She
question is—

'*That the Bill further to aithe
Indian Railways Act 1890, as passed
by (he Lok Sabha, be into consideration."

The motion was adopted.

THE  VICE-CHAIRMAN PAWAN
KUMAR BANSAL). Wenow take up-
the clause-by-els. ase consideration of the
Bill.

Clause 2 was added to thew Bilr.

Clause 1, the Enacting Formu! the
Title were added to the Bill

SHRI BANSI LAL; Sir. Ibee to
move—

-That the Bill b, passed."

The question was vropoud.
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The question wag put and the motion
was adopted,
IHE TERRORIST AFFECTED AREAS
(SPECIAL COURTS)
BILL, 1985
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FAIRS (SHRI ARIF MOHD. KHAN): Sir,
move:

"That the Bill to amend the Terrorist
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I beg to

Affected

Areas (Special Courts) Act, 1984, as passed by the

Lok Sabha, be taken into consideration."

The Terrorist Affected Areas (Special Courts) Act

replacing the Terrorist Affected Areas

speedy trial of certain offences in terrorist

_ was enacted by the Parliament on 31st August 1984

(Special

1 At F A i oW Courts) Ordinance, 1984, which was promulgated on
[ CESE T -{q-“r—{g ‘-ﬁ"l 14-7-84. This legislation was enacted to provide for

affected

TT WS (4T q7+ areas against the background of terror and violence

which had made functioning of the ordinary courts
for trial of offences, usually committed by terrorists,

“ extremely difficult.

As hon. Members are aware, Memo
randum of Settlement between the
Government and the President. Shiro
mani  Akali Dal, provides that Special
Courts constituted under the Act
will try only cases relating to oftences
of waging war and  hijacking. = The
Bill seeks to restrict the operation of
the Act by keeping oniy very serious
offences  relating to  waging war (Sec
tion? 121, 121A, 122 and 123 IPC) and
hijacking (Sections 4 and 5 of the Anti-
Hijacking Act) within the ambit of the
Act, so that only these offences could
remain  triable by the  Special = Courts
and cases relating to all other offences,
whether pending before
Ipecial

Courts or under investigation could become

triable by ordinary Courts.

I commend the Bill to the honourable House.

The question was proposed.

SHRI K. MOHANAN (Kerala): Mr.

Vice-

Chairman. Sir. I am glad that this Bill itself is a
development of the Punjab Accord. Even at the

AMENDMENT time of discussion of the original Act. my party

expressed its concern, and our objection to this type
of legislation— even at this stage we have made
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